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HCP(MD)No.1319 of 2025

BEFORE THE MADURAI BENCH OF MADRAS HIGH COURT
DATED : 18.08.2026
CORAM:
THE HONOURABLE MR.JUSTICE A.D.JAGADISH CHANDIRA
and

THE HONOURABLE MR.JUSTICE B.MURUGESAN

HABEAS CORPUS PETITION(MD)No.1319 of 2025

Palanivel Rajan @ PTR Vinoth ... Petitioner
Vs.

1. The State of Tamil Nadu,

Rep By The Principal Secretary to Government,
Home, Prohibition and Excise Dept,

Fort St.George,

Chennai -9.

2. The Commissioner of Police,
0O/0.The Commissioner of Police,
Madurai City.

3. The Superintendent of Prison,
Madurai Central Prison,
Madurai District. ... Respondents

PRAYER :-Petition filed under Article 226 of the Constitution of India to
issue a writ of Habeas Corpus to call for the entire records connected with the
detention order of the Respondent No.2 in No.43/BBCDEFGISSSV/2025 dated
17.09.2025 and quash the same and direct the respondents to produce the body
or person of the detenu by name Palanivel Rajan @ PTR Vinoth, son of
Nagendiran, aged about 35 years, now detained as Goonda at Madurai Central

Prison before this court and set him at liberty forthwith.
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For Petitioner : Dr.R.Alagumani
For Respondents : Mr.G.Karuppasamy Pandiyan
Counsel for State of Tamilnadu (Crl.Side)

ORDER
[Order of the Court was made by A.D.JAGADISH CHANDIRA, J.]

This Court while disposing HCP(MD)No.1383 of 2024, coming across
several instances where the police have taken recourse to clamping the
detention orders by failing to proceed with investigation and file charge sheet in
time to take the prosecution to the logical end so as to ensure that the accused
are made to face trial, has issued the following directions:

"16. Ergo, it is directed that the Director General of
Police shall form a Committee of appropriate strength in
each district, headed by an officer not below the rank of
Deputy Superintendent of Police, to ensure that in the cases
of habitual offenders involved in heinous offences pan
State, charge sheets are filed in time so that the habitual
offenders are not released on statutory bail, thereby
preventing them from committing offences again and again.
The Committees to be constituted so, shall also ensure that
the police file applications seeking cancellation of bail
citing the previous case(s) of heinous offences by the
accused. By doing so, circumventing the ordinary criminal

law route and consequential invocation of the provisions of
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Tamil Nadu Act 14 of 1982, can be avoided. To be noted,
resorting to extraordinary measure of law of preventive
detention very often is not appropriate, as has been held in
the catena of authoritative pronouncements adverted to
above.

17. For carrying out the latter exercise alluded to in
the preceding paragraph, it is imperative that the police
maintain previous criminal history of the accused,
including the provisions of law involved, the place where
the offences were committed and whether bail was applied
for and granted or rejected and these particulars should be
furnished by the Investigating Officer to the Public

Prosecutor while responding to bail applications."

2. Subsequently this Court while disposing the present HCP(MD)No.
1319 of 2025 by order dated 10.03.2026, had directed to follow the earlier
directions issued by this court in HCP(MD)No.1383 of 2024 dated 28.11.2024
and directed the Director General of Police to file a status report before this
Court and this Court had also depending on the status report, issued further
directions to ensure that a proper process is evolved in dealing with the persons
committing offences by misusing their liberty by resorting to cancellation of
bail rather than passing orders of detention under Act 14 of 1982 and had

posted the matter to 30.06.2026. Based on the status report filed by the Director
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General of Police, this Court had directed the Principal District Judges of the
concerned District Courts to follow up on the pending cancellation of bail
petitions before the various Courts within their jurisdiction and ensure disposal
of those petitions in accordance with law within a period of four weeks from the
date fixed for hearing the cancellation of bail petitions by the concerned Courts.
This Court had also directed the concerned District Judges to file a report and
posted the matter to 15.07.2026. When the matter was listed on 16.07.2026,
this Court has passed the following order:

"This Court by order dated 03.06.2026, taking into
consideration the additional status report filed by the
Assistant Inspector General of Police, Chennai, had
directed the Principal District Judges of the concerned
Courts to follow up on the cancellation of bail petitions
pending before the various Courts within their jurisdiction
and further to ensure the disposal of those petitions in
accordance with the law within a period of four (4) weeks
from the date fixed for the hearing of the cancellation of
bail petitions by the concerned Courts.

2. This Court had also directed the concerned
Principal District Judges to file a report during the next
hearing date. We find that a report has been sent by the
Principal District and Sessions Judge, Sivagangai District
and that the reports from the other concerned Principal

District Judges are awaited.
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3. Registry is directed to call for the reports from the

concerned Principal District Judges, as per the order of

this Court, dated 03.06.2026.

4. Post the

matter after two (2) weeks."

3. Pursuant to the same, reports have been received from various

Principal District Judges indicating the number of cases filed for cancellation of

bail in various district courts. The said report is extracted hereunder:

Sl.  District No. of

No. Pending Cases

1  Kancheepuram 2

2 Chengalpattu 70

3 Villupuram -

4  Ranipet -

5  Tiruchirapalli 31

6  Ariyalur -

7  Pudukkottai -

8  Nagapattinam 1

9  Tiruvarur -

10  Tiruppur -

11 Nilgiris @ Udhagamandalam -

12 Namakkal 6

13 Thoothukudi 80

14 Tenkasi -

15 Madurai 80

16 Coimbatore 48

17 Salem 18
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18 Dindigul -

19 Tiruvallur 6
20 Thanjavur 28
21 Karur -

22 Tirunelveli 31
23  Theni 5
24 Erode 2
25 Chennai 112

4. Mr.Karuppasamy Pandian, learned Government Advocate (Crl.Side)
appearing for the respondent/Police would submit that the Apex Court in Anna
Waman Bhalerao vs. State of Maharashtra reported in 2025 SCC OnLine SC
1974 had issued directions and advised the High Courts to issue necessary
administrative directions to Subordinate Courts to prioritise the matters
involving personal liberty and to avoid indefinite adjournments. He would
further submit that this Court has also by order dated 03.06.2026 had directed
the Principal District Judges concerned to dispose of the pending cancellation
of bail petitions in accordance with law within a period of four weeks from the
date fixed for hearing the cancellation of bail petitions by the concerned Courts
after service of notice. He would further pray that suitable directions may be
issued to the concerned Courts for avoiding indefinite adjournments and

expeditious disposal of petitions seeking cancellation of bail.

Page No.6 of 8

https://www.mhc.tn.gov.in/judis ( Uploaded on: 25/08/2026 03:59:28 pm )



HCP(MD)No.1319 of 2025

5. In view of the above, the Principal District Judges and the other Judges
where petitions for cancellation of bail are pending, shall ensure that such
petitions are decided within a period of four weeks from the date of hearing

immediately after the service of notice.

6. With the above directions, we feel that no further directions are

required. Accordingly, this Habeas Corpus Petition stands closed.

7. Registry is directed to circulate a copy of this order to all the Principal

District Judges.
[A.D.J.C., J.] [B.M., J.]
18.08.2026
Index : Yes/ No
Neutral Citation : Yes/No
bala
To:

1. The Principal Secretary to Government,
State of Tamil Nadu,

Home, Prohibition and Excise Dept,

Fort St.George, Chennai -9.

2. The Commissioner of Police,
O/0.The Commissioner of Police,
Madurai City.
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A.D.JAGADISH CHANDIRA, J.

AND
B.MURUGESAN, J.
bala
3. The Superintendent of Prison,
Madurai Central Prison,
Madurai District.
ORDER MADE IN

HCP(MD)No.1319 of 2025
DATED : 18.08.2026

Page No.8 of 8

https://www.mhc.tn.gov.in/judis ( Uploaded on: 25/08/2026 03:59:28 pm )



